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Compensation to Poople Affected
During Defence Preparations

4415. Bhri G, §. Dhillon: Wil the
Minister of Defence he pleased to
state;

(a) whether Government have re-
ceived any representations from any
Btate between 1962 ang 1987 regarding
the ex-granz payment of compensa-
tion to the people affected during the
preparatory stage of Defence prepara-
tions; and

(b) if #0, the criteria laid down for
the:

(1) assessment of compensation;

(1) appointment of any military or
civil authority to assess the
dlmnge;

(m) disbursement and rexmburse-
ment of compensation to the
persons affected by such pre-
parations?

The Minisier of Siate in the Minls-
try of Defence (Shri B. R. Bhagat):
(a) The Government of Assam raised
the question of payment of compenss-
tion for damages to crops and groves
due 1o defence preparations in 1962
©On this representation, the Govern-

ment ganctioned a scheme for paymeny
of exr-gratic compensation to the affect
ed persons The scheme was later ex-
tended to Jammu and Kashmir in
May 1965 oy receiving similay repre-
sentations from that State, After the
Indo-Pakistan confict |n September
1985, the Government further extend-
ed the scheme to the other border
States/Umion Territory, iz, Gujarat,
Punjab, Rsajasthan Uttar Pradesh,
West Bengal ang Tupura.

(b) Compensation payable 1g 10 be
assessed by the Local Revenue autho-
rifics 1n consuitation with the repre-
scntative of the Durector, Military
Landy & Cantonments The extent and
nature of damages for which com-
pensation 1s 1o be paid, should also be
&ccepted by the local military autho-
rities before payment is made, In order
to give immediate relief, 50 per cent
of the approved compensation in each
case Is to be paid straightawav hy the
Collector/Deputy Commissioner Ac-
cording to the original orders, the
balance could be paid only after get-
ting Government of India’s sanction
With a view to expediting payment
of the balance of compensation, Gov-
ernment have, in February 1887, de-
legated powers to tha officers of the
Milhtary lands & Cantonments Ser-
vice to issue sanctions up to a limit
of Re 50,000 in each cage

—

12.22 hrs,

MOTION FOR ADJOURNMENT
INCIDENTS 1IN TIHMAR JAIL

Mr. Speaker: Last Friday, a number
of Calling Attention Notices and Ad-
journment Motion, regarding the situ-
ation about Tihar Jail were given to
me. Bince we wij) begin a discussion
on the Dermends of the Home Ministry
today, 1 thought we could discuss this
also, with the Demands. But in the
meanwhile, some Members of the
House, including those from the Con-
gress party and other parties as well,
have visited the jail, ang have told me,
impressed upon me, that the situstiom
there ia really gerious. The Home
Ministry’s Demind, convern g0 matl
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things, The Membergs want at least
some time allotted for this purpose.
The Congress Memberg and Members
from the Swatantry Party also—many
othery also—have visited the jail.
Therefore, I thought that within the
Home Ministry Demands, a little more
time, an hour or so, could be allotied
in the afternoon, so that the Minister
may make a statement.

Shri Nath P3 (Rajapur): Why not
the Adjournment Motion?

Mr. Speaker: No pleasec The whole
thing 1 there  tInterruption) Let me
comulete  If voa agrec, al 2 p.m,, the
Home Minis'ey may make a statement,

The Minkster of State jn the Minis-
try of Home Affairy (Shry Vidya
Charan Shukia): VYes

Mr, Bpeaker; Then at 4 pmM. we
would take up thig question and dis-
cuss it for an hour or so, becausg the
half-hour discussion comes up gt 530

Shri Surendranath Dwivedy: (Ken.
drapara): Ting time taken up for this
subject will not, T hope, be reduced
from the Home Ministry Demands*
time We have 10) hours for the
Home Ministry Demands.

Mr. Speaker: I do not mind The
pmnt is, 104 hours have been allot-
ted for the Home Minstry Demands.
If you want two more hours, it the
Government have ng objection, 1 do
not mind. What I am saying 1s 10}
hours are allotieq for the Home Minis-
try Demands If you want to take out
of that 1} hours. well and gond Or,
if you want one more extra hour, the
Government may have no objection
Anyway, by the 21st July, we will
have to guillotine the rest of the De~
mands. That means, one more De.
mand will have to be cut down tn that
extent We will discuss the Home
Ministry's demands for 3 days. If
you want one more hour, we will
extend it.
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Mr, Speaker;: That iis a different
question,
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Mr, Bpeaker: It ;s all the same.
After discussion, you can throw out

the Home MNinstry's Demands, It is
the same as the adjournment motion.
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Bhri Ranga rose—

Mr. Speaker: We are discussing it
at 4 v'clock Why rmse it now?

Shri Ranga (Snikakulam): That s
not the quesiion, 1 am concerned
about the procedure also I em glad
you have recognised the seriousness of
this particular subject and therefore
You were good enough to recommend
1, the House that som sp«cial time
should be given to it But there are
ways of giving that time. There are
ways of bringing these things not only
e the notice of Government but of the
country also. When a thing like this
happens under the very nose of Gov-
ernment and of Parliament here 1n
Delry, when so many people are being
beaten up, it speaks of asity of con-
trol of the Central Government ovel
the jall gdministraton It 1s of such
a serious nature that 1t ought to be
brought to the notice of the country
through an adjournment molion
Tl.erefore, I think you would be good
ensugh even now to allow an adjourn-
ment motion to be moved in regard to
thiy matter. I am {old some o©f our
friendg have already given nofice of
it. Otherwise. if the House does not
give that kind of importance to a
matter Lke this, anything else may
happen here.

Wr. Speaker: I am glad he 18 <up-
porting your demand. Day before
yesterdav and again this morning, I
discussed this matter with members
of Jan Sangh and other parties also
and we ‘hought this procedure which
we accepted now will be good, be-
cause if anybody wanted to censure
the Government. they may do 0 by
throwing out the Home Ministry’s
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Demands. Mr. Vajpayee and Mr.
Gupta also agreed.

Shri A, B, Vajpayee (Bslrampur):
I agreed only because you did not
allow the adjournment motion.

Mr, Speaker; Of course, I do not
want to come in your way, But I
thought that this was a proposal which
you all had accepted.

ot wemmfe wrelt  (eTg¥) ¢
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Mr. Speaker: We are voung the
Demands for Grants of the Home
Ministry. Adjournment motion also
amounts to the same thing Anyway,
v.nce the matter was raised I thought
1 wili allow a discussion. So. no More
discussion on 1this now. The state-
ment on the Calling Attention Notice
will be madr at 2 O'Clock. At
4 O'Clock we will begin the discussion.
Now, Shr: Venkatasubbaiah.

Shri Ranga: Sir, at this rate it will
be difficult for us to function We
want to make oup observations; but,
vou are on your feet. The moment
youruumeyaurmtmcallontho
next item. Then, how is it possible
for us to make any submission at all?
At thig rate, we can distuss the
chapter relating <o Adjournment
Motions 1n the Rules of Procedure

Mr. Bpeaker: I have allowed some
discussion,

Shri Ranga: What is it that you
have allowed” When there 15 an
adjournment motion the proper coufse
open to you Is  to see It 50 members
are there 1n support of it This 1% not
fair.

Shri Surendranath Dwivedy: Sir,
the importence of the matter should
be taken into considerstion. A mmere
discussion will lead us to nothing.
Since this is an urget matter of pub-
hc importance, how ran you

the House an opportunity to discuss
this in the form of an

motion? No doubt you sre allowisg
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tume; it is good. But why should you
object to its being treated ag un ad-
journment motion?
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Mr. Speaker: Do not go into the
merits,
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Mr. Speaker: You can say all ths
in the afternoon Further, 1 am cal-
ling your leader Why don’t yom al-
low him to say something?
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Shri Hem Barug (Mangaldai): He
wanted to throw some Lght on a sec-

ret den]l whuch they have made with
you
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Mr. Speaker: Since Congressmen
had also visited the jail, at least some
of them, I thought it was a non-party
affair and it must be highlighted; it
iz not a question of censuring the
Government because it cuts across all
party lines. Cogressmee had gone to
the jail; SSP friends were also there—
all of them had gone So, you can
bring it through a call-attention
motion As Shn Vajpayee says, call-
attention noticeg are there, 3 number
of them, and adjournment motions
are there and gafter discussion, not
only this morning but even two days
ago when they came to me, I sug-
gested that out of the time allotted
for the Home Ministry’s Demands I
would allow one full hour for you
friends, who have inspected the jal,
including Congress fricndg who were
there, and they could pinpoint it
Today they saiq that there should be
a call-attention motion and this mormn-
ing I allowed a call-attention motion.
After my coming here, you want an
adjournment motion The time s
the same, 11 hours are allotted for
this—4 to 5.30. If you want to call
i+ an adjournment motion, I have no
objection You cap call 1t so But I
do not know whether it 15 going to
serve any useful purpose However,
at 'east, 1n future I must be careful
while discussing 1 have learmt a
lesson mow. Shri Nath Pai may ask
for the leave of the House

Shri 5. S. Nothar{ (Mandssur): On
a point of order, Sir. How can the
Houee discuss the Demands of ten
mymistries 1n one day?

Mr. Speaker: A}] the Demands that
are pending on that day and which
h-ve not been discussed will be voted
without discussion. It is such a sim-

gosy
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D.G. (Min. of

Home Affairs) s

ple matter. Should i be the subject
matter of & point of order? Any
Demand which is not discussed will
be guillotined ang voted.

oft W wrw o @ wée
£ 4R Tfr g ?

Mr. Speaker: How can you have
both”

Shri Piloo Mody (Godhra): Sir, you
should make a rule thal nothing
should be gwllotined on the Budget.

Shri Nath Pal: Sir, 1 beg leave of
tie House to move the adjournment
motion.

Mr. Speaker:
tion?

The Minister of Parlixmentary Aff-
airg and Communications (Dr. Ram
Subhag Singh): No Sir.

Mr Speaker: Then, we will take
1t up at 4 o'clock

Is there any objec-

1237 hre.
ESTIMATES COMMITTEE
FourTH Reromr

Shri P. Venkatasubbaiah (Nandyal):
Sir, 1 beg to present the Fourth Ree
purt of the Estimaties Commitiee on
tw Mimstry of Education—(1) Na-
tional Mugeum  New Dethi; and (ii)
National Gallery of Modem Art, New
Delhi.

1238 hrs,

*DEMANDg FOR GRANTS, 1967-68—
Contd.

Mmiustey or Home Arvams

Mr, Speaker: The House will now
lake up discussion and voling on

" *Moved with the recommendstion of the President.



